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these organizations will be represented. TDA
and others also are being represented, in
order to coordinate the activities.

SHRI CHITTA BASU : Have you set up
any mechanism for it ?

SHRI P.A. SANGMA : We are setting it
up.

SHRI CHITTA BASU :Is the Minister
aware of the fact that trade is being carried
on illegally in these seven states of the north-
eastern region ? What steps has Government
so far taken for stopping this illegal trade ?
For instance, the export of rej patra and pine
apple is banned; but those articles are regu-
larly being smuggled from those areas. What
particular steps has Government taken to

stop this ?

SHRI P.A. SANGMA : This ioforma-
tion will be available only with the Customs
Department in the Ministry of Finance.

SHRI SONTOSH MOHAN DEV : I first
congratulates the Government for constitu-
ting this Standing Committee, which was a
long-standing demand of the region. As Mr.
Chitta Basu said, many of the products of
the north-eastern States are going to neigh-
bouring countries like Bangladesh and
Burma. In view of this, has the Government
had any official negotiations with those coun-
tries to export these products officially; and
if so, what is the latest development ? We
see in the papers that our Minister went to
Dhaka and there was a trade delegation.
What is the latest position ? Has any agree-
ment been signed, or going to be signed ?

SHRI P.A. SANGMA : Legal trade is
certainly taking place between India and
Bangladesh. Most of the exports to Bangla-
desh are taking place from the north-eastern

region, particularly of  products like
fresh fruits like oranges and pine
apples. (Interruptions). What  the

north-eastern  States, particularly Assam,
Meghalaya and Tripura have been insisting
is that there should be border trade between
Bangladesh and the north-castern States.
In fact, this idea of having border trade has
been incorpogated into the Indo-Bangladesh
Trade Agreement in 1972 itself. But because
of some reasons, Bangladesh wanted that this
agreement should be suspended. We are
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getting pressures from the Governments
particularly of Assam, Meghalaya and Tri-
pura. We have been trying to impress upon
the Bangladesh Government that they should
reconsider this matter. But at the moment
we don’t have a favourable response from
the Government of Bangladesh.

Performance of .Textile Mills under N.T.C.

“146. SHRI MANOHAR LAL SAINIt :
SHRI G.Y. KRISHNAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Government
have issued warnings to the General Mana-
gers and Chief Executives of losing textile
mills under the National Textile Corporation,
to show improved results by the end of
December, 1984;

(b) if so, whether Government have made
any assessment regarding the loss, if so, the
extent thereof; and

(c) what suggestions have been given to
make improvement in the performance of the
textile mills in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (¢) A statement is laid
on the Table of the House.

STATEMENT

(a) The perfgrmance of NTC mills is
being reviewed by the Commerce Minister
periodically. In the last review undertaken
in October, 1983, the Minister expressed con-
cern over the working of the mills whose
performance had deteriorated. He observed
that the performance of these mills will be
reviewed at the end of the year, and if their
performance was found to have consistently
deteriorated during the year under review
taking into account the uncontrollable cons-
traints, necessary action will be taken to
tone up their management.
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(b) The losses of the nationalised and
managed mills during 1982-83 and 1983-84
(upto September, 1983) are indicated below :

(Rs. in crores)

Loss of Loss of
nationalised managed
mills mills
1982-83 76.62 17.87 (Prov.)
1983-84 35.13 10.82 (Prov.)
(upto Sept., 1983)
(c) The following important measures

have been taken for improving the perfor-
mance of these mills :—

(i) modernisation of plant and machinery
and expansion of installed capacity, wherever
necessary; &

(ii) installation of diesel generating sets
to overcome power shortage;

(iii) diversification in the pattern of pro-
duction; and

(iv) regular review of input costs, waste,
consumable stores, dyes and chemicals, etc.,
with a view to improving performance of the
mills.

=t AT W™ AT Aeq WEled,
Qo o Hro FIU AAE 9T W faeAT &
1982-83 % 76 FT 62 ATE@ FT wrET
go A Aase fasl ® oW evEr g
F98 #1 Fa fe-afa-feq aedt o1 @
& o< @, fael &1 wrer Sean i w@r
&, Far waAY St q@rad fF eud  aqn wrww
€ ? oA 799 ITRH FE Fmar g &
feq ot & gaar  asr @ fHal &
g

/

SHRIP. A. SANGMA : Itis true that
NTC mills are incurring losses and we are
very much concerned about this; and we
have been trying to improve the working of
the NTC mills. The specific question which
the hon. member has put is about the reasons

for the losses. the reasons are the increase in
the cost of inputs like cotton and other

inputs,
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PROF. N.G. RANGA : It happens with
everybody else also.

SHRI P.A. SANGMA : Of course, it hap-
pens with everybody else also. I do not dis-
agree with that. This is one of the reasons.
The second reason is the non-availability of
power. The power cuts in various States vary
from 15 to 33 per cent; and from time to
time, we have also to increase the wages of
the workers. All these reasons are contribu-
ting to the loss of the NTC mills.

st |AYET 1T GAY : FAT HAY AGIAT
Fargar & ude o o I AT TN
Fret fad 1 grgae faei &1 gETaer
FH F1E qegaq frar g f Qi A
HTE FT F4T FaT § 1982-83 H &AW A1
qer " 7

SHRI P.A. SANGMA : We arec making
an indepth study into the reasons why we

are not farming well in our own mills, but,
1 am afraid, I would not be able to say about
the comparative study or the degree of loss
or profit between NTC mills and the private
mills.

sftwat sfasn dgad : GHo o Ho
FISTAEE W E, THH UF  HgeAqu
FTIm 48 § % agi 9x aga a3 97 9%
Fi@E g1 F zogl ugs fware @
mg|5fﬁﬂm§ﬁ@o Yo dlo
F gqsl & fag g $1 9l g, S
Tre § OF FOAT & AL H YW qar g
f& 3@ aiz-ie #3& qrAT faar snar g A
qar g fearsar g 1 sw e & fow &
g SEIHGE AgT & FA! § AU UG
greatad frer & S§ QT w194t
grft ? gu 5 &1E 9T @d §, FHH-
Tq AT & Al 9 9T, U HYHT qg ¢ {F
FIE FIATE TET grar | gafag & quAr
Tigdt g fr amgg aw & F qae o
#ro ¥ FTw &7 a57g ¥ WRTE W E
AT AT 7@ qE F qww gw qud
| TG 1 FqT 99 9T FILATEN GO 7
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SHRI P.A. SANGMA : I do not know
whether it is rampant with corruption or not.
But, whenever such complaints come to our
notice, we certainly take action on them. If
the hon. member has some specific instances

" or evidence or complaints, he should bring
them to our notice and we will certainly take
action on them.

=Y TR €T W GIFI F FA9 F
agy srar € f sai-sat zar &y, oi-at
WS FAT 9T @I & | g WIE T agd
T F99 &, a7 76 FUT &7 WIET A
W @ aeqfaq grsw ® &€ a1t
TE! T FH & a7 ara @ T 2 )
¥ qTaFT AT TFIHE 1T & 2]
qAq¥ET, 1983 F HF A1 qE ATHIOA
Faar agm foad famr & f& gao &o
We T (9T | AT 9T ATTF QT T
# 1 78 2 o TH ¥ wHo o Ho &
gawifeadis #t wmer g @ & 1 & gEa
qesy{w # ST aqrar wwgar g f& wer
F41 ZaT 48 WI & | g0 o o T
gifesT aeaT ¥ &ro UH o o &1 UF G
gl 21 ®: ug ¥ &9 9% & are uv
oY Yo dro 9 TFTIE FTFIE FT MY
1Y FIG ¢ AT T Ero Hro &T W FTH
FW & | gifesT FFAT & "o THo o,
w1 qto @ie 9, & fawe fafaaw &
Hifegg =1fas g, srafs 3 suTs_a aa )
3T G 9T =g FL™ 18, Afda 57 g
qerfaFi<t € Ta=8 A% §, wsﬁt%,‘a‘t
Tq A% 1 A9 91 F AW F | 5w
afw ¥ faeg qifwy fafsas &9 8, &
AT TFTIE-FFIIE I Ao o o &1
wror f g & | & GXHY A Avgar
g o 71 ag Q& wee qmifasd &1 gar
¥<, fow o fafome & =ifsq § =g
N AT qErfaFrd 1 gifeeT FvAET
¥ wra®, foow gafafead sodit & ot
q1E § 9 WY, GG G ¢
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SHRI P.A. SANGMA : First of all, I
want to make it very clear that it is the Go-
vernment’s policy that nobody can be ap-
pointed in Government service without
vigilance clearance. So, it is not a fact that
people against whom allegations of corrup-
tion have been made are appointed. Vigilance
clearance is a must before a person is ap-
pointed to any position in Government.

SHRI JAGDISH TYTLER : Is it 50, even
if a case is going on against him ?

SHRI SUNIL MAITRA : Is the Minister
making a statement that he has been absolv-
ed of all the charges ? It is not a matter of
enunciation of a general rule. Let him make
a statement here.

&t T vy TR
B RGIE | ( NI
SHRI P.A. SANGMA : I am saying, that

before anybody is appointed vigilance clear-
ance is taken,

& Fgar 7

SHRI M.M. LAWRENCE : Who has to
decide, whether a man has to be appointed
or not ?

AW WG : ATEY, ST | T2
qAFT o fafaees, o uw ey un
ARG ¢ & ot & faens anfaw @
Are you ready to have an inquiry instituted ?

SHRI P.A. SANGMA : Whenever there
is an allegation, we do it. If any allegations

are brought to the notice of the Government

we do look into them.
\

HERH HIET (K AR {  gaaad
FUT | 3T o1 59 w G g @ 4
TgF FUNT §1 @I € | You have an inquiry
and decide about it. Prof. Ranga.

SHR1 SUNIL MAITRA : He should
make it clear.

MR. SPEAKER : He has said it. He said
that he would enquire. He is on record, He
has said that if any complaints are received,
Government would look into them. Prof,
Ranga.
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PROF. N.G. RANGA : Mr. Speaker,
the Government has taken over the mills
only because they were not being properly
managed. They were incurring losses and they
were causing trouble to tt e workers and other
people also. Unfortunately, even after so many
years the Government do not seem to have
made and progress, is it not a fact that they
reburdened with out-dated machinery, ineffi-
cient management and inadequate financial
resources ? What is it that the Government
are trying to do in order to improve their
conditions so that they would become vi-
able ? Would the Government try to give
greater attention to the ways and means by
which they can be put on a seclf-reliant basis
and can stand on their own feet ?

SHRI P.A.SANGMA : It is not that we
are not running these mills properly. Most
of the NTC mills, prior to the take over by
the Government of India, were lying closed
for three Years to nine years. Since the
Government has taken over these mills, we
have tried our best to improve their perform-
ance. As I have admitted in the very beginn-
ing, we are not at all happy with the
functioning of the NTC mills. Lot of
improvements are required. We have
invested a large amount of money in these
mills. By the end of the Sixth Five Year
Plan we will be investing Rs.320 crores for
modernisation. A constant review is being
taken by the Commeice Minister
himself. 1 myself go and take review at
the mill level. Practically I have finished
reviewing all the milis. As a result of vur
efforts there has been some improvement. it
is not that things arc absolutely out of hope.
To cite a few examples. In this Year out of
nine subsidiaries one subsidiary is making
profit. Last year out of 112 mills 11 milis
were making profit. But by Sepiember this

year 18 mills were already muaking
profits.  The production value from
June to March was Rs. 130 crores.

By september it has gone upto Rs. 159 croges.
So every effort is being made to improve
their performance. "

MR. SPEAKER: Question Hour s

over,
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WRITTEN ANSWERS TO QUESTIONS

Grant of Permission to Maharashtra to
Export Cotten

*147. SHRI A.T.PATIL : Will the Ministe
of COMMERCE be pleased to state :

(a) whether it is a fact that Central
Government do not agree to grant permi-
ssion to Government of Maharashtra to sell
in she international market 2.60 lakh bales
of cotton procured by Government of
Maharashtra under its Cotton Monopoly
Procurement Scheme, although the State
Government succeeded in obtaining the orders
there fore ;

(b)
(c) how does this policy of the Central
Government promote export trade interests

of the producers and socialistic structure of
Indian economy ?

if so, the reasons therefor, and

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a)to (¢) Government of India allocated
a substantial quantity of long staple cotton
for export to Maharashtra State Co-
operative Marketing Federation during
1982-83 cotton season. The Federation
entered into certain  contracts with
foreign buyers for quantities not covered by
export quota allowed by Government. Such
contracts were subject to the approval of
Government of India. Their representation
for allowing them to export this. additional
quantity was considered but it was decided not
to allow further export of cotton in view of
the prevalent demand and supply position and
price trends within the country at that
time.

The exports of cotion are determined
from time to time considering all the aspects
including supply, demand and iaterests of
cotton growers.

Jha Commission on Economic
Adminpistration Reforms

*148, SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to state:

(a) when was the Jha Commission on
Economic Administration Reforms
appointed:

.





